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CENTRAL ADMINISTR«TIVE TRIUUNAL kj/

PRINCIPAL BENCH: WEW DEZLHI
Jenalided60/95

Wew Delhi, this the 24th day of July,1995
Hon'ole shri J.P, Sharms, Member (J)
Hon'sle Shri H,K, Ahooja, Fember ()

Shri Vipin Kum=r,

sfo Uzuwts Singh,

r/o 61/40, Budh Vihar,

Jelhi, eee pplicent

3y ~dvocates Shri Surinder Singh

Vs,

1. Chief Lngineer{I&F),
- Govt, of belhi,
Floor Control(l & F),
4th Flosr IS8T Building,
Kashmere Gate,Delhi,

2., The cxscutive Enginger,FOD II
Govt. of Delhi,
Amarpark ne=r Jakhireo,
New Jelhi, ese Matpondents

d R U B R (UL

on'ole ohri J.P, Shirme, fember (J)

The petitioner hss in this 0.4, @ssailed the
order at nnnexure -1 with regzrd to appointment of Uriver
on sanc:.ion bzsis - trade test for HMV, ~ notice Wzs 15 sued
to the respondents snd on errlier occesinn ls. Jyotsns Waushik
appeared but no reply has been filed. ue are considering
the matter on admission, We find that the applicsnt could nac
be Considered for sppointment as Uriver,iiV 2s he has f:ilsg
to quzlify in the trad= test, #t this st~ge, the le-rnad
counszl says thst he wants to withdrzu the applicstion,

The spplic-tiin is, therefore, dismissed as withdrzun,
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